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| CENTRAL ADMINISTRATIVE TRIBUNAL
| . BANGALORE BENCH

O A, No, 1053/94

v WEDNESDAY THIS THE SEVENTEENTH DAY OF AUGUST 1994

Shri Justice p, K. Shyamasundar cee V1ce-%nairman
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Shri T.V. Ramanan oo Member ta)
Kuc. Gangaiah
S/o Chlkkathappa,
aged 44 years - : o
: Working as Lower Division'clerk,
. Office of the
: Collector of Central Excise,,_
Queens Road, Bangalore. - oo Applicant

[By Advocate Shr1 c EL Goulay]
; V.

1{ ' The Collector of Central
‘ Excise and Customs, G e e e
' Céntral Revénue Bulldlngs, B
Queen's Road,
PB No. 5400, '
-Bangalore-560-001, .
2. The Deputy Collector of
. Central Excise [P&V] HOrs,
" C.R, Bu1ld1ngs,
! Queen's Road,

vBangalore 560 001. ...'Respondents

[By Advocate Shri M. Vasudeva Rao ...
: Addl Central Govt. Standing Counsel]}

j.ﬁu After- having heard Shri ‘R. u. Goulay, for  the
applicant and the - learned Stand1ng Counsel for the

department, we are’ llttle amazed that the applicant

;’”,A”thyho had a clear r1ght of appeal, as nentloned in the
o R lo SN :
:ﬂ”*‘ 1mpugned order, which states in many &ikgé that the

Y ;order is. liable to be appealed against to the higher
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authority and what is more Rule 23[c] of ccCs [CCA]

5

Rules also providing for such a contingency, nonethe- -

o R sen:: Y i AR AL B ¢ Agbd oo

less the applicant has come straight to us.

2. Be that as it may we now direct the applicant '
to ekhaqstvthe right of appeal under law and thereafter
come t6 us if heed be. The applicants herein Will;

. prefer such appeals within one month- frdm the dateﬁ'.
of this order and on receipt of the same the Appellate

Authority will .dispose of the same within two months

thereafter. Pending disposal of such appeal which
"is to be »preferred’ as indicated above the impugned a&. »jy
iy,reversion will sfay putuénd not operate. There will

be no costs.
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Bangalore Bench
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